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(d) pressing Don-conventional sources
stch as molasses, susjarcane tops 
m o  u i j  for foddji

(e) arrangements for purchase of fod 
der from the neighbouring Suites

(f) throwing open of the forests for 
grazing by cattle

Special ceilings of expenditure tor ar-
ranging fodder supply and tfattle relief 
have been adopted on the recommenda 
tions of the Central Teams for these 
States A total, ceiling of Rs 1611 cro
10  has been fined so far

8 Similarly special steps for overcom 
tng the difficulties in drinking water in 
cilitieft which have posed a serious prob-
lem in the States of Maharashtra Guja-
rat, Rajasthan, Mysore and Andhra Pra 
Jesh have been taken The measures 
taken include—

(a) supply of the suitable for thc 
plateau areas required for boring wells 
for drmktng water,

(b) loansjgrants for digging wells

(c) arrangement of water tankers for 
transportation of water

Speciat ceilings of expenditure for 
drinking water supply have aKo been ad 
opted on the recommendations made by 
the Central lebm s A total ceiling of 
Rs n  95 crores has been adopted so fat

9 All foodgratns available with thc 
Government agencies are being channels 
ed through the fair price shops and ne 
cess&ry movement programme has been 
undertaken to meet the reasonable re 
quirements of foodgrams of the drought- 
affected and tike deficit areas

10. The Government is deeply consci 
ous of the hardship caused to the people 
>n drought and scarcity areas and the rise 
m price, the Government of India is 
constantly m touch with the State Govern 
meats and 00 effort* ure being spared to 
alleviate 'the hardship by taking all pos 
slWe measores The Government

tanifiM that with the co 
operation of concerned, it will be pos-

sible to tide over the situation effectively 

1 U 0  hr*
UN 1 OUCHABll ITY (l)H  ENGLS) AM 
ENDMENT AND MISCELI ANEOUS 

PROVISIONS BILL 
EXTrNSION OF T1MI FOR PRFStN IATION or 

R ipoar o f  Jo int  Co m m ih f i .
SHRI SHAMBHU NATH (Saidpur) 1 

beg to move
‘That this House do further extend 

upto the first day of second week of 
the next session the time for thc pre-
sentation of thc Report of the Joint 

Cpmmittee on the Bill to amend the 
Untouchabilitv (Offences) Act, 19^ and 
further to amend the Representation off 
the People Act 19S1 ”
MR SPEAKER The question is 

“That this House do further extend 
upto the first day of second week of 
the next session the time for the pre 
sentation of the Report of the Joint 
Committee on the Bill to amend thc 
Untouchabihty (Offences) Act, 19^5 and 
further to amend the Representation of 
the People Act, 1951 *

The motion adopted 
MR SPEVKER Now what about the 

Railway Budget?
AN HON MBMBFR After lunch, 

Sir
SHRI JYOTIRMOY BOSU (Diamond 

Harbour) I have given notice under 
Rule 177 about the trouble that is creat 
ed out of the outcome of an obnoxious 
editorial written by the Calcutta Paper, 
Hindustan Standard 

MR SPEAKER Railway Budget will 
come up at quarter to three I think it 
will be ail right 

SHRI JYOTIRMOY BOSU I have 
given written notice
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